1§ Message from R S
NOTIFICATIONS UNDFR PASSPOR[ A€ T

THE DEPU1Y MINISTFR IN THLC
MINISTRY OF EXTLRNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH): I
beg to lay on the Table a copv each of the
followihg Notifications (Hindi and Enghsh
versions) under sub scction (3) of section
24 of the Passports Act, 1971 —

() G S R 1548 published in Garsetic
of India dated the 4th December,
1971

(2) The Passport (Fourth Amendment)
Rules, 19/1 published in Notifica
tion No G S R 1847 1n Gazetle
of Indin dated the 4th December
1971 [Placed m Dibvary S ¢ No
LI 135171

NOIINICATION UNUFR APPRENTICES ACT

SHRI BAIGOVIND VIRMA | beg
to lay on the Table a copy ol the Appienti
ceship Rules D71 (Hindi and Foglish
versions)  published i Nottwation  No
G S R 1426 in Gaztte  of India dated
the 2nd Octrher, 1971, under sub section (3)
ol stction 17 ol the Apprentices Act 1961
| Placed we ibrary Sce Noo LT=135271)

10 17 hirs
MFESSAGI S FROM RAIN A SABHA

SFCRFTARY
the following messages
Secretary ol Rajya Sabha

(t) ‘In accordance with the prows-
sions of sub rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return  herewith the [Indian
TanfT (Amendment) Bill, 1971,
which was passed by the Lok
Sabha, at its sitting held on the
16th December, 1971, and trans-
mitted to the Rajya Sabha for
its recommendations and to state
that this House has no recom-
mendations to make to the Lok
Sabha inregard to the smd
mu "

Io accordance with the provi-
sions of sub-rule (6) of ryle 186

Sir, 1 have
recened

to report
from the

()

PAUSA 1, 1893 (54K4)

P A C Reporty 14

of the Rules of Procedure and
Conduct of Business 1n the
Rajya Sabha [ am directed to
return herewith the Companies
(Surcharge on Tncome-tax) Bill,
1971 which was passed by the
I ok Sabha at uts sitting  held on
the 16th Decembe, 1971, and
transmitted to the Rajya Sabha
for its rcommendations and to
state that this House has no
recommendations to make to the
I ok Sabha in regard  to the sad
Bill

“In wccordince with  the provi
ston ol rule 127 of the Rules of
Procedure and ¢ onduct ol Bust
ness i the Ryya Sabh: 1 am
directed to  nform  the Lok
Stibha that the Rapyt Sibha at
s siting held on the 2Ist
December, 1971, agreed  wathout
any amendment to the  Personal
Inyuries (Fincriency  Provisions)
Amendment Bill 1971 which
was passed bv the 1 ok Sabha at
s sitine hedd no the 16th
December, 1971

“In wcordance with  the piovi
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Ryvr Sabha, 1
am directed  to inform  the Lok
Sabha that the Raqyya Sibha at
s sitting  hedd onm  the 20st
December 1971, agreed without
any amendment to  the Personal
Inyuries (Compensation  Insu-
rance) Amendment Rill, 1971,
which was passed by the Iok
Sabha at its sitting held on the
16th December, 1971 *

()

(1v)

1015 hrs.

PUBLIC ACCOUNTS COMMITTEE
SIXTPENTH AND TWINTY-51XTH REPORTS

SHRI SEZHIYAN (Kumbakonam) -

1 beg to present the following Reports of the
Public Accounts Committee

(1) Sixteenth Report regarding action

taken by Government on the

recomymendations contamed o their



